IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDEKABAD BINJCH

AT YDERABAD

O.4.No . 454/92 Date of Order: 2.6,1592
BETWEEN :

G.Lakshminarayana es &pplicant

AND E

1, The Union of India rep. by
its Secretary, Ministry of
Finance (Dept, cf Revenu=),
North Block, New Delhi,

2, The Central Boaid of Excise &
Customs, rep. by its Sec:ietary, , ‘ ) ¢
Govt, of India, New Delhi,

3. The Colliector, Central Excise,
Basheerbagh, Hyderapad,

4, The asst, Jollector, Jentral : .
Bxcise, Division]V, Hydercbad, .. Respondents,

-
Counsel for the Applicant .+ Mr,G.Parameswara Rao
Counselffor the Respondents, .o Mr.N.E.Devraj ES?
—_— Ci.
CORAM ¢
HON'BLE SHRI A,B.GORTHI,MEMSER (ADMN., )
HON'BLE SHRI T.CHANDRASEKHAR A REDDY, MEMBER (JUDL, }
(Orcder of the Division Bench delivered by
Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,}) ), L
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Mr.G.Parameswara kKao, Advocete for the

applicant &nd Mr,.N.R.Devraj, Standing Counsel for the

respondents are present, Hzard both sides,

21 This is an application filed by the &pplicant

under Section 1% of the Administra?ive Tribunals XAt tD. |

direct the respondents to continue the applicent in

Service and further to reguleérise his services in the present
.

cadre with all conssqguential benefits,

3. The applicent is workinyg as safaiwala-cum=~

water carrier,Divisional Officer, Hyderabad, During the

course of the acdmission hearing of this OA it was brought

to our notice that the services c¢f the other employees

—

. a3 '
2% similerly situated aguthekggplicent are terminated,
~ .

S0, it is contended on pehalf of the applicent that the
services of the applicant might be terminated at any time, {_
As could be seen the applicant had approached this Tribunal I
direct, without first égproaching the respondents for | {-?“
recressal of his grievance/grievances, In view of this {

: - : - )
position we &re of thz opinion t:at this OA could be Gisposed

of at the a&mission stege by giving appropriate ¢irections,

4, Hence we permit the applicant to make a

representation to the respondents with regard to the redre?se
6f hie grievance/grievances within 2 weeks from today i.e,i
from the date of this order, The resgondents shall receive
theiizg}esentEtion made by the epplicent and shall pass

final orders on the said representation of the &spplicant
| ‘
oo J .
as expeditiously &s possible,




Mr.G,Parameswara kao presses for
interim relief. It is the argument of the counsel for the
appl;cant that if the services of the applicant are
a terminated the epplicant woﬁld practicelly be in the
| streéts. In view of the submission &f the counsel ior
the applicent andé in the interests of Justice as an
v interim measure we Girect the respondents to continue the
ﬂ.' ' | eoplicent in service in his present post until Tinal

orders on ths seid representétion of the epplicant are

péssed, — .

6. The applicant Would be at libert;

to approach,

this Tribunal efrosh in accordéance

with Law

if

tne applicant

is esggrieved by thc final orders passed by the respondents,

s

Ll

with the above szid directions this G4 is disovosed of

with no order &s to Ccosigs.
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L (A.B . CORTHI) . (T.CHANDHASEKHARA KEDDY

\ Member (amm. } Member (Judl,)

!
B

t“ —
Dated : 2nd June,

1992 BE?Z/
! Dl?uta Rasrg G+t (D

{Dictated in the Open Court)

; ‘$he Secrotary, Union of Indda,
/ Hinistryjof Finance {(eLt.of Revenue) North Elomk, New Lelhi.
The‘SQCKEta&y, Centyal Board of Excise & Customs,

Govi, of Imdia, New Delhd,

coliector,. Central Excise, Basheerbagh, Hyder abad,

Assistant Collector, Centzxal EZxecige, DivisioniV, li;de:abad
copy Lo Br,.,8.Faraneswar Reo, Advocate, CAT,Hyd. Ve
Copy to Mr.N.R,Devraj, Addl, CGEC, CAL.Hyd. ~
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TYPED BY ' COMPARED BY
'CHECKED BY . APPROVED 37

iﬁE“E-IBN‘BLE MR, A Er&owﬁz{f_ Wf‘ﬂ«)
A§D I

THE HON'BLE MK.R{BALASUBRAMANIAN:M(A)

D /
THE HON'BLE MR.T.CHANDRASEKHAR REDDY 3
MEMBER(JUDL)
AND .

THE HON'BLE Mk,CZ,J. ROY g MEMBER( JUDL )

Dateds 3 ~1992.

ORBER-Y JUDGMENT

RoAo/Cob /M A NoL

in
O.A.No.’ (_,\gu )C[),__
Tohrila, . . (B do, )

admitted and interim directions
issded

Disposed of with directions

Dismisged
Dismisbed as Withdrawn

Dismigsed for Default,
M.A,.Qrdered/Re jected.

No order as to costs,
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